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Reserve Forest Avea in Tripura

1515. SHRI NARAYAN KAR: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state: .

(a) -how many acres of land ds situa-
ted within the area of Reserve Forest in
_the State of Tripura;

_(b) what is.the precentage of land kept
within the Reserve Forest area in propor-
tion to the tota} land of the State;

(c) how many people are residing in
the Reserve Forest area; and }

(d) hew many acres of cultivable lind

arc within the Reserve Forest area?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHR] BHAJAN LAL):
(a) The aren of Reserved forests dnri_nz

-
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1985-86 in the State of Tripura was ap-
Proximabely 3862 sq. km,

; o3

(b) The land notified as . Reserved
forest is about 37 per cent of the geo
graphical area.

(c) and (d)
carried out.

No suivey has  heen

Release of cultivable land in Tripura
declare(% Reserve Forest area

1516, SHRI ‘NARAYAN KAR: " Wlll
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whethex amy proposal has been
sent by the Govergment of Tripura to
the  Government of India to release the
home-stead of permanent residents and
their cultivable land from the Reserve
Forest area; .

(b) whether any steps have been taken
by the Government of India to release
such land; if not, what are the reasons
therefor; and

(c) whether it is a fact that extenmsion
of rubber plantation has been hampered
as’ permission is not being given by the
Department? '

THE MINISTER OF ENVIRONMENT

- AND FORESTS (SHRI BHAJAN LAL):

(a) No, Sir.

(b) Does not .arise,

(¢) Raising of ruber plantations on
forest lands is use of forest land for non-
forestry purpose, and as such  requirey
prior permission of the Central Govern-
ment umder the provisions of the Forest
(Conservation) Act, 1980. The Govera-
ment of Tripura have submitted mo pre-
posals to the Cemtral Government for
raising rubber plamtations om forest Tamds.



